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SHRI S. 5. KOTHARI : In view of the
fact that Mr. Madhu Limaye has pointed
out that it is the convention of the House
that we do not oppnrse the introduction
of Private Members” Bills, [ withdraw my
objection.

MR. DEPUTY-SPEAKER : The yues-
tion is :

“That leave be granted to introduce a
Bill further to ameénd the Companics
Act, 1956.""

The motion was adopted.

SHRT CHINTAMANI PANIGRAHI :
I imtroduce the Bill

16.11 brs.

PREV[—NTION OF FOOD A"‘U[.TERATION
MMENDMEN'I) BILL*

(Amendm.nt o} ‘-‘errdans 2,3, erc.)

SHRI TENNETI VISWANATHAM
(Visakbapatnam) : I beg to move for leave
1o introduce a Hill Tiither to amend the
Prevention of Food Adulteration Act, 1954,

MR. DFPUTY-SPEAKTR : The ques-
tion is :

“Thal leave be granted 1o ictroduce &
Bill further 1o amerd the Prevention of
Food Ad-Meration Act, 1954."

The moiion ~as adnpied.
M

SHRI TENNETI VISWANATHAM :
I introduce the Bill, :

16,12 Mrs.

CONSTITUTION (AMENDMENT)
BILL— conrd.

(Omission of Article 314)
by Shri Madba Limaye

MR DEPUTY-SPEAKER : We take up
further consideration of the Bill of Shri
Madhu Limaye further to amend the Consti-
tution of India. Originally the time allotted
was one hour. We have taken four hours and
52 minutes and more Members would like to
speak, Shri Raghuvir Singh Shastri may
continue his speech,
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SHRi BAKAR ALI MIRZA (Secundra-
bad) : Mr. Deputy-Speaker, Sir, at the out-
set I would like to say that though I wel-
come the move made by my hon. fiiend,
Shri Madhu Limaye, I can give i only
qualified support.
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1 entirely agree with what has been said
about the Indian Civil Service and the way
in .which it has becn funetioning. The Indian
Civil Service was created by the British
Government when they realised in 1857 that
meve lathi and guns will not solve this pro-
blem but a state has to be created in which
the British social order is respected in this
couniry. On the ne side, they had Macau-
lay with his educacional programme ; on the
dther, they had thte service which they called
the Indian . Civil . Service. .in which the bril-
liant students were selected and they were
trained in England and steeped in British
¢ulture and British view of things in general.
They were sent mostly either 1o Oxford or
Cambridge which are the biggest factories in
the world to manufacture the best snobs in
the noblest sense of the word. With this
additional snobbery and the great authority
and prestige of the British Government, the
Indian Civil Service represented in India
some sort of superior humun being, superior
Indian, not equal to the Englishmen but a
gort of brown Englishmen in this country.
That was the view of the British Government.
They were paid so well and they were given
such other advantages that they were also
fairly. honest in dealing with t! ¢ people

Therefore, this service was . created by
the British Government for a special purpose
and that special purpose they served very
well. In crushing the freedom movement,
in doing everything possible so that freedom
is: delayed as dong -as possible, they left no
stong pnturned in that.

. But that is only one aspcct of lhe ques-
lwnthat the Indian Civil Service is not a
irable institution which should be 1ol
ed That is one part of the question and not
the main ‘thing. In the Bill you want to
delete: Article 314 relating. to the agreemient
we bave come to-with the Indian Civil
Service. Now, by an ‘Act that' was passed
in 1935, Secretaries of State -Service:were
protected in this manner. 1 want to assert
{hat :this-is not a privilege. There were cer-
tain conditions of service which were guaran-
teed and they were offered by Government ;
they were not asked by the Iodian Civil
Service but were offered by the Government.
A note has been ciiculated by the Home

‘Minigter :

"' “The Government of India are
-5 JnCA, are
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naturally and rightlv most anxious --and
His - Majésty’s Government share their
anxiety—that the administration shall
not be weakened by the loss of experienc-
ed officers.”

So, Sir, . Government required them om
their termg. I know the whole thing was
managed by Britishers. They wanted to pro-
tect the loyal servants, but at the same time
they had the capacity to make their ideas
originate from the victim itself. It is they
who partitioned the country but the idea was
supposed to emerge from Mr..Jionah or X,
Y or Z. That is why the Government of
India offered them certain conditions, and if
they did not accept those conditions they were
to retire. So, when you make an offer and the
other party . accepts it, it is a contract and
it is not a privilege. Privileges are really en-
joyed by you, me and the princes and not by
the Indian Civil Service. Articlc 314 deals
with conditions of service of Indian Civil
Service. Article 311 deals with conditions of
service of IAS and so on and so forth, This
is a question involving amendment of the
Constitution and the Home Minister wanted
that we deal with that aspect exhaustively.
Let me make my point clear. It is not a
question of privilege. | hold that there
shiould not be any inequality and privilege in
this -coumtry. Even Jackson of the United
States said that there should "be no in-
equality and no special -privileges: But, Sir,
the abolition of privileges and so- on should
begin with ourselves and pot with others.
It is very easy to take away the privilege of
others with whom we have no concern. Ts it
not a fact 7 Take, for example, the princes
apd the Members of Parli The Mem-
bers of Parliament not only enjoyv privileges
‘but also there is no check on the abuse of
those -privileges. . The, princes have certain
privileges but they. cannot over-step them.
‘Here you - cannot  criticise somebody who is
pot paesent, bot everyday there is criticism,

What is the check 7 Not only that you have
got the' privileges - but aho you can extend
the same. a5 long - and:. as much as you like,
A year back we increased of¥F"-salaries, tele-
phone facilities, etc. We increased our own
privileges. Therefore, 1 maintain that privi-
leges and inequalities should not be there
and we should start with ourselves first.

Secondly, there is the '.question of some
Rleslae, sqme guarantoe yhich you haye given
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and which you cannot really discard because
the conditions of Infia have changed. In
what way have the conditions of India
changed ? In what way have the ICS officers
come in the way of any socialist measures ?
You do not take any measure and you
want to blame somebody or the other. That
will not do.

One 1eason why we are very keen about
this is that we have not succeeded in bring-
iog about sociali When Napol was

from M , he buoiit a- dome
with zold 80 ﬂsal everybody was talking
about the gold deme and forgot about his
defeat,

You have to hopour the word that you
had given. We are great bellevers in Gandhiji,
Gandhiji said that after freedom his main
task would be, firstly, to porify the politics
of the country ; secondly, to organise the
masses to insist and press that -all the
pledges that we had given during the time
of our slavery were honoured and fulfiled
and, thirdly, to organise the youth so that
their restlessness and ideclogy got - some
outlet.

Though the purpose and intention are
very good, T do not think we will be doing
credit to our country by changing our word
so easily and so often '

MR. DEPUTY-SPEAKER : Shri Hanu.
manthaiya,

SHRI 5. M.
Sir 1 have a
Rill,

BANERJEE (Keanpur) .
submission regarding this

MR DEPUTY-SPEAKER :
raise a point of order.

You can

SHRI S. M BANERJEE :
point of order :

I have no
it is a submission regarding
time for this Bill. It is a reallv very impor-
tant Bill. Some of us whe did ' not under-
stand the imphlications of the BHl at 'thé
imitial stage have now filly understood them:
We want to participaté in the debate. The
Chairman of the Administrative Reforms
Commission is speaking on this Bill. He
may give us some clues. Therefore, |
move : - ey

“That the time for this Bill be extend-

ed by two hours ™

Thlshtbemim!ormyude u
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somebody wants to object to it,
object.

SHRI NAMBIAR (Tiruchirappalli) : I
support it,

let him

SHRI P. K. DEQ (Kalahandi) : I beg
to oppose what Shri S. M. Banerjee has
stated [In view of the present political
climate my Bill was considered as important
by the sub-committee of the Private Members®
Bills and Resolutions Committee and has
been upgraded to category A. T have been
sitting here for the last three davs,

SHRI S M. BANERIJEE :
for the last three months.

I am here

SHRIP. K. DEO: Here “three days™
means & month and a half  On this Bill for
which only one hour was allotted, more than
five hours have been consumed  All aspects
of Shri Madhu Limaye's Bill have already
been d=alt with. Therefore I bring forward
a closure motion,

MR. DEPUTY-SPEAKER : The first
motion is hefore the House.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : T want to suggest 1 vjig media.
As Shri Baperjee has pointed out, it is an
important Bill and many Members want to
participale in the debat: on this. 1 under-
stand, the Government is supporting the
Bill ; probab.y, they have even issued & whip
to their Members to support the Bill. [ da
not know but that is what | uoderstand,
We would require a two-thirds majority
before the Bill is passed. If tims is extended
for this Bill, other Private Members' Bill
will be debarred which is not proper. There-
fore, 1 suggest that since Government is
supporting the Bill, let Goveroment take
over this Bill, give time from their own time
and fix a date for this. On the 28th we are
having the clections t> the Estimates Com-
mittee.  Probably many Members, more than
the required number, would be present that,
day. Let Government provide one hour
or two hours, whatever we fix now, from
their own time and let this Bill be voted on
that day. Today we may continue with other
Private Members® Bill.

SHRI S. M BANERJEE : I withdram
my . earlier suggestion .in favour of Shr;
Dwivedy's suggestion,
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SHRI S. KANDAPPAN : I strongly
feel that since Shri De>'s Bill is also a very
important and topical one, we should discuss
that Bill also., Governmn=nt has already
made up its mind, as has appeared in the
papers, that they are going to support this
Bill.

As Mr. Dwivedy suggested, it can be
made a Government Bill, they can bring it
and there will not be any difficulty in getting
it passed. On a previous occasion also, Shri
Nath Pai's, Bill was taken up by the Govern-
ment, Then, we can take up Shri P. K.
Deo"s Bill today.

SHRI P. K. DEO : There should not be
any bad preceden' created because of ab-
sence of Members today »nd the Consti-
tution Amendment Bill not being passed. To
avail of the opportunity of Members being
present for the Estimates Committee elec-
tions on the 28th for the purpose of passing
the Constitution Amendment Bill on that
day is a very bad precedent. This is very
wrong. | oppose this move,

SHRI NAMBIAR : Sir, my only sub-
mission is that if we postpone it to any
other day, other than a PFriday—on 28th, it
is not a Friday—then the time has to be
taken from the Government quota. There-
fore, | want a firm commitment from the
Government that they will agree to do that.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : The Government has no objec-
tion. In fact, the Government supports the
suggestion made by Mr. Dwivedy and Mr.
MNambiar. Being an important matter, a good
discussion is necessary.  Although this
Constitution Amendment Bill is only one-
line Bill, a large volume of matter is con-
tained in it, the consequences have to be
explained and all that. T myself wanted to
speak on the Bill about the legal, consti-
tutional and other aspects. Therefore, 1
support the suggestion made by Mr.
Dwivedy.

SHR1 P. K. DEO : Why should it be on
the 28th 7

SHRI SURENDRANATH DWIVEDY :
Let me make a motion and let it be accepted
by the House. 1 wa~t Rule 30 (1) and other
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relevant rules in relation to the Constitution
Amendment Bi'l of Shri Madhu Limaye to
be suspended and that the debate on the
consideration of Shri Madhu Limaye’s Bill
be now adjourned and be taken up at
6.00 P. M. on 2:th April, 1970,

13

SHRI P. K. DEO : 1 oppose it, Why
should it be on the 28th ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING -AND
TRANSPORT (SHRI RAGHU RAMAIAH):
You make it from 600 P, M. to ©.30
P. M.

SHRI SURENDRANATH DWIVEDY :
We will take it up at 6,00 P. M.

This is my motion,

SHRI S. M. BANERJEE : 28th April is
all right. I only want it should be from
6.00 P. M. to 7.00 P. M.

SHRI RAGHU RAMAITAH : That is
all right.

SHRIP. K. DEO: Ifully appreciate
the gesture of the Government to accommo-
datre Shri Madhu Limaye's Bill. Why should
it be on the 28th ? That is what T object to.
From what Shri Dwivedy bas said, the
motive is mala fide. Today, there is no
strength in the House and there is no chance
of the Bill beiog passed. Now, because the
Members will be present on the 28th for the
Estimates Committe elections, they want to
avail of that opportupity so that the Bill is
taken up on that day to get it passed. I
object to this. Surely, the law of jungle is
not prevailing here. It is a bad precedent ; it
is a wrong thing. So, | oppose the motion of
Sh.i Dwivedy.

SHRI S. KANDAPPAN (Mettur) : Since
Shri P. K. Deo has mentioned certain things,
1 would say, it is with the best of intentions
to accommodate Shri P. K. Deo's Bill,
Everybody knows that the Government has
accepted the Bill and that the Bill is going
to be passed. It is in order to accommodate
him that we are suggesting this. He should
take it in that light.

SHRI P. K. DEO : I oppose 28th.
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MR. DEPUTY-SPEAKER : Rule 109
Bays :

“At any stage oi a Bill which is under
discussion in the House, 2 motion that
the debate on the Bill be adjourned may
be moved with the consent of the
Speaker.”

A owg e (4 R gt
ferdt 7 &iw gwe fam g w0ifs oy
sT5Ae ¥vad faaaw &, safee w@d s
T gEdvE FIAT qqr | Ara9rs & faw &
qug A o & T wan a1, ogy = A
geivz FTETT 91, IaF A1% faey fear
AT A7 | gafAY 99 €9 1 aEvE F
&1 W9 qre g1, 99d g sawt e
T |

SHRI SURENDRANATH DWIVEDY :
The relevant rule is 30 (1.

MR. DEPUTY-SPEAKER : Rule 30 (1)
says :

“When on a motion being carried the
debate on a private members's Bill or
resolution i+ adjourned to the next
day ..."

That does not anply.

SHRI SURENDRANATH DWIVEDY :
Sir, I beg to move :
“That the debate on the Constitution
(Amendment: Bill (Omission of Ariicle
3:4) by Shri Madhu Limaye be adjourned

to Tuesday, the 28th April, 1970 at

6p. m"

MR. DEPUTY SPEAKER: The
question s :

“That the debate on the Constitution
{Amendment) Bill (/mission of Article
314) hy Shri Madhu Limave be sdjourned
to Tuesday, the 28th April, .970 at
6 p.m.”

The motion was advpted.

SHRI SURENDRANATH DWIVEDY ;
Sir, I beg to move :
“Tha* ruie 30 (1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the

VAISAKHA 4, 1892 (SAKA)
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debate on the Constitution (Amendment)
Bill by Shri Madhu Limaya which has
been adjourned today to Tuesday, the
28th April, 1970 be suspended.”
MR. DEPUTY SPEKAER : The
question is :
“That rule 30 (1) of the Rules of
P d and Cond of Busi in
Lok Sabha in its application to the
debate on the Constitution (Amendment)
Bill by Shri Madbu Limaya which has
been adjourned to-day to Tuesday, the
28th April, 1970 be suspended.”

The motion was adopted.

SHRI P, K, DEO : Sir, I oppose it.

SHRI S, M. BANERJEE: 1 support it.

16.44 hrs.

CONSTITUTION (AMENDMENT) BILL

(Amendment of article 164)
by Shii P. K. Deo

MR. DEPUTY SPEAKER : Now we
take up the Bill of Mr, P. K. Deo.

SHRI P. K. DEO (Kalahandi) : I beg to
move :

“That the Bill further to amend the
Constitution of India be taken into
consideration.”

Mr, Deputy Speaker, Sir, the Committee
on Private Members Bills and Resolutions
has up.graded this Bill as Cutegory A
having realised its importance and implica-
tions in the cootext of the recent
developments in the country. This Bill is
so simple, so i , SO Do ersial
and at the same time so timely and impor-
tant for the proper functioning of democracy
that not much pleading is necessary for the
passing of this Bill. This Bill provides to
amend Article 164 of the Constitution which
empowers Governors to  appoint Chief
Ministers and other Ministers in the State,
Article 164 of the Constitution says, and I
quote :

“The Chief Minister shall be
appointed by the Governor and the other
Ministers shall be appointed by the
Governor on the advice of the Chief




